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under the Government of Manipur is as
under :—

(i) By direct recruitment 2.5%
(iiy By promotion through

limited Depratmental
Competitive Examination 159

(iii) By Selection 15%
(c) The Manipur Government have said
that no such application is traceable,

(d) Does not arise.

Cases pending before High Courts and
Sopreme Court

8194. SHRI SURAJ BHAN:
SHRI KANWAR LAL GUPTA:
SHRI SHARDA NAND:
SHRI RAGHUVIR SINGH
SHASTRI:

Will the Minister of HOME AFFAIRS
be pleased to state:

(av the ber of cases pending before
the High Courts and Supreme Court for
the last one, two, three years and more
than three years, separately;

(b) thesteps taken by Government to
reduce thc number of cases;

(c) thenames of High Courts where

the number of pending cases is more;
and
(d) the steps Government propose to

give spsedy and cheap justice to the
people 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS :
(SHRI VIDYA CHARANSHUKLA): (a)
A statement giving the information is

laid on  the the Table of the House
[ Placed in Library See No LT-
3377/70 ]

(b) The State authorities have been
advised to take the following measures:

(i) the judge-strength in each High
Court should be increased to the
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extent necessary, taking info
account the institions and dispo-
sals and the arrears to be cleared;

(ii) the vacancies in the High Courts
should without delay;

(iii) whenever a serving Judge is diverted
to other duties and heis not likely
to come back to the High Court
within six months, an additional
or ad hoc Judge should be appo-
inted in his place so that the work
in the High Court does not suffer.
During the last few years several
posts of Additional Judges in the
various High Courts have been
converted into posts of permanent
Judge. The judge-strength of the
various High Courts has also been
increased from 245 (on 1. 1. 1967)
t0 300 (on 1. 5. 1970).

(iv) A Committee of three Judges
with the Chief Jusiice of India as
Chairman has also since been
appointed to go into the question
of arrears in the High Courts and
to suggest further remedial mea-
sures.

As regards Supreme Court, the judge-
strengh was incerased from 11 to 12 Judges
in 1969, The file of pending matters is
always under review of the Chief Justice of
India. If additional help is considered
necessary for the clearance of arrears, the
question of increasing the Judge-strength
further within the prescribed limits will
be considered.

(c) The pendency is larger the High
Courts of Calcutta, Allahabad, Madras,
Bombay, Kerala, Andhra Pradesh and
Punjab & Haryana.

(d) The Law Commission has suggested
certain specific amendments to the Code of
Civil Procedure 1908, in its Twenty-Seven-
th Report which are directed towards
eliminating or minimising delay in civil
litigation and thereby reducing cost. A Bill
further to amend that Code for giving
effect to those amendments is now pending
before the Joint Select Committee of
both Houses of Pariliament. The repor
of the Committee is awaited.
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The Code of Criminal Procedure has
been examined recently in detail by the
Law Commission and the recommenda-
tions made in its Forty-First Report are
being examined in consultation with
the State Governments.

Number of Bills received from West
Bengal for President's Assent

8195. SHRIBHAGABAN DAS:

SHRI JYOTIRMOY BASU:

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the number of Bills that were sent
during the month of MNovember, 1969
from West Bengal for the President’s assent;

(b) the particulars of those Bills;

(c) the particulars of the Bills which
have been given assent to; and

(d) the number of Bills still pending and
the reasons for the same in each case 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA,) : (a) to (d).
During November, 1969, the Government
of West Bengal sent only one Bill, viz. the
Trade Unions (West Bengal Amendment)
Bill, 1969, for the assent of the President.
Assent has not yet been given. The views
of the Central Government have been com-
municated to the State Government and
their reaction is awaited.
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MAY 1, 1970
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Agreement with Malaysia on Cultural
Agreements

8197. SHRI MUHAMMAD SHERIFF:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether Malyasia and India have out-
lined a series of agreements covering Cultu-
ral exchanges and the copyright when the
senior Government officials of both the
Governments met in Kuala Lumpur in the
month of February, 1970; and

() if so, the details thereof ?





